Affidavit to be Fuenished by the candidate alongwith Nomination Paper
Before the Retvining Officer
For clectian to. LD & 22 s igpame of the House:
From....02 &R HMAG Adls Constitueney(Name of tie Canstiinin
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Election, do hereby solemaiy affirm and state on cath as under:- A

( sbrike out whichever is no applicable)

{'1) | am a candidate st up by £os.ds oo rame of the political party } / am confesting s ar

Independent candidare.
(2) Details of PAN and statas of filing of Income tax returm :
"SI No. | Names - Permanent The financial year for | Total income
Account Number | which the last shown In Incame
PHRE A 551 pEV! (PAN) Income-tax return has | Tax Return { in
L N been filed Rupess) |
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{¥) The followlng case(s) is/ are pending nénl.m-l me in which cognizance has been taken by the court:-

5L | Offence Description
Mao. . —. =3
{a) The details of cases where the court has taken i

i Sections of the Act and description
of the offence for which cognizance taken : KD i

{b) | Name of the court, Case No. and Date of order

taking cognizance : Ho :
{c] | Details of Appeal (s) / Application(s) for revision ' ™
(if any) filed against the above order(s) * MO,

4. Cases in which I have been convicted by a court of law{other those referved to i.n Form 26):

{(a) | Thedetails of cases, Sections of the |
. Act and description of the offence for |
which convicted : el

() | Name of the Courtis). Case No, and
I Davefs) of order(s) .
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i Thut | give hecem below Ui detsils of e axsets (movable and imovable ele ) of myseli,

my spouse and all dependenis:

Mt “ <

I. Assels in joint name indicating the extent of joint ownership will also have to be given

2 In case of

ME

Mame of Institation s#nd Branch are o be given ;
3. Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange inrespect o1 lisied

companies and as per books in case of non- listed companies should be given,

L,

4. Dependent’, here means u person, substantially dependent on the income of the candidate.
5. Details including amount is 1o be given separately in respect of each investment)

)

ipTnvestment, the desails including Serial Number, Amount, Date of Deposit, the Scheme,
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Dretails of Deposits in Bank
secounts (FDRs, Term Deposits
and all other types of Depasits
including sav¥ing accounis),
Deposits with Financial
Institutions, Mon Banking

| Financial Companies and
Cooperative societies and the
amount in each such deposit
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[Details of investment in Bonds,
Debenmures/shares and units in
companiesMutual Funds and
others and the amount,
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(iv)

[Detgils of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
mmount

f
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(v}

Personal loans/advance given to
any person or entity including
firm, Company, Trust ele. and

| other receivables from debiors

i and the amount, i
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(vi) |
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Maotor Vehiches/ Airerafis/
Yachis/Ships (details of Make,
Registration Mo, etc, Year of
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thing (give details of weight and
1 value) =

BaplL B
M- - Ty

P&
Lre S

I /
Purchase and amount ,1"5.. i
Jeweley, bullion and valuable S . L9 2

e

oo 12 ﬁl

ot

g b




1} Jsny other assets such -3 valus of
| ¢ “ims/interest

da, | Cirass Total value

. [retails of Immovable assers:
(Mew: L Propertes in Joink awnership indicating the cxient of joint ownership vill also have o be indicat»d
2 . Each land or building or spartment should be mentioned separaely in this format)
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Whether inherited property
{ Yes or NO)
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| Diate of purchase in case of self

acquired property
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Cost of Land (in case of
purchase)at the time of
purchase
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Any Investment on the land by
way of development,

construction ste.
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Survey numben(s)
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Area (Total measufement in
2q. ft.)
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‘Whether inherited property
{ Yes or NO)
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Date of purchase in case of self
acquired property

P

P
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Cost of Land {in case of
purchase) at the time of
purchase

Mo
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Any Investmenl on the land by
way of development,

construction ele.

hop

i

Approximate Current market
value ;
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Commercial Buijldings
{including apartments)
~Location(s)

number{s)
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Built up Area (Total

measurement in sgq, fit.)

i

A

il

o

i e e e g

!




' i ".TL-Eeher inherited property
(" &= or NO)
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Date of purchase in case of self
acquired property

M

w0

D

AFEY

ra

Cost of property (in case of
purchase) at the time of
purchase
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| Any Investment on the land by
way of development,
construction etc.
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(6) [give herein below the details of lizhilities/ dues to public financial instituti
5 ions and government :-
(Note: Please give separate details of name of Bank y Institution, eatity or individual and smount for each item)

Self

Spouse(s)

| Dependent-1

I i) | Loan or dues tp.BthFinl“hl

| In ) :
"Namufﬁ.{wﬂ . FBlbe

Amount outstanding
Mature of loan }
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Dependent-2

Dependent-3 |

b

- | Loan or dues to any -
individuals/ Entity other than
meitioned in (i) above,
Mame(s) . T -
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[ [ Aay other liability = == B |
M L F e by L e Sy
Gerand total of Habilities ey P NT_ ' nm N
(i) | Coves sment Dugs: | .
Dlues to departments deali ! | ;
with poverriment i l D D j o | (¥ APy
| seconimaodation | L TRy e et
Dues to departments dealing ' |
with supply of water Mo . NP D Lo 2y
Dues to departments dealing : - R
with supply of eleciricity Ea P [ MNE A
Dues to departments dealing
with supply of . KO [ ne | 2 [V %]
telephones/mobi
Dues to departments dealing
with government transpon o = oo S ol
(including aircrafts and A% el AT it ne
belicopters)
wml*ﬁ?“ﬂ Bl LD D HT N
mm Dues A P"-’I‘ ot AT J\'r% =
tludcipﬂ__ﬂ:ropmy Tax Dues M . g A g ™MD R
e Ko o HD ~no ™A
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Grand totsl of all Govt. dues % k#“‘ N Py, = S v
{7) Details of profession or occupation:
a. Sljfu-?-.....E..LI-E.‘n"_!':- HEPHT__CN 7'}:-?11{{.;'__ .I*‘f: 'J—| }-l

b. Spouse £ AL vip .
(8) My educational qualification is as under; -~/ O Liee .

(Give details of highest School / University education with full form of the certificate/ diplomal degree course)
{Mame of the School /College/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh./SmL/Fum. FJ-"”-“&H-EH’r:H“h;;‘w;
2. | Full postal address PBLESje LpPh NARKBTIp L) -
3 :;:Iharmdﬂdlmsufth:mumym &3 EAMMBLRE . 2 1AL
3. | Name of the Political party which sel up the = P
candidate (otherwise write ‘independen’) RURRTA\NR BT~ (I }..:’_r__.
4. | {a) Mumber of cases in which conviction arder P
pmui{mhuﬂqnmmreﬁmdminfwmiﬁ] T




r—_i-[-n.'. Tuaal number isi Pending cases whare the |
| oo {s) have taken cognizanc e L g i
LA PATT of \ : Yepo o which last Tl weh st St |
- TEHPY G103 | i Tox Rotum tted | ’
! (a) Candidate i _Ht = -1
;| (b Sponse: _— T i g Y. _ !
. | () Dependents o e = i
L6, ___ Details of Asscts and Liabilities in rupees e ]
Description | Self Spouse | Dependent-1| Dependent-il | Dependent-[1]_|
A, Maoveable t |
Asmet(Tatalvatugy _|1"1%2594 MO b | &9 | /s <
1} Immovahle P in L.-.?.' | {
Development Cost of 25 i (S = 2 2
Immovable Property
‘| (Total Value) =
[it) | Approximate Current Vh )L e,
Market Price of &~ ko i gl
Assei (Total Value) -
7 Liabilities ad
M m; Cebevy | . ) Py n
{ii) Loans from Bank,
Financial Instingtions o o - I AV '
athers (Total)
8. | Highest educational qualification: "T_,, CLks g
(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION

I, the deponen, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the

best of my  knowledpe and belicf, no part of it is false and nothing material has been concealed there from. | further
declure that ; ;
{#) there is no cale of conviction or pending case against me other than those mentioned in items 3 and 4 above;

i) L my spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 5 and &
by,
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Mate: 1. Affidavil should be filed latest by 3.00 F'M on the-last date of filing nominations, )
Z Affidavil stiould be sworn

before an Lnth Fummismumr-ur h{aulﬂl‘ﬂ& of the First Class ur befome 5 Nﬂ'ﬂur‘t
Public.

2 Al columms should be filled up and ro column to be lefl Blank. IF there is no information Lo furnisd in respoLt ol

any item, either “Nil” or “Noy agplicable”, as the case may be, should be mentioned
egibly and neativ

4 The affidavit should be ejther tvped o written |




	1-Optimized
	2-Optimized
	3-Optimized
	4-Optimized
	5-Optimized
	6-Optimized
	7-Optimized

